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1658 hrs.

[ Mk, Seeaker in the Chairg

But the railways should do some-
thing more in order that the housing
facilities, the a'lowances and other
amenities being given 1p their em-
ployees may be enhanced. For instance
some railway servants live in out-of-

way places, 3 or 4 miles [rom the
nearest  habitation.  The railways
should luok into their sale living

Railways are running some schools, It
is a very gouod public utility eervice,
but sometimes the railway schonls do
not compare favourably with the
schools run by the Central Govern-
ment or some State Governments. All
‘these are amenities which railway ser-
vants should enjoy. While deciding
about the dividend, the railway con-
vention committee shoulq take into
account the fact that changing times
require a changing attitude towards
the benefits and amenities the emplo-
wees should receive, towards the good
things of life they should have. So,
this convention has to make a three-
pronged approach to this problem.

Mr. Speaker: Will he conclude in
two minutes or continue tomorrow?

Shrd D, €. Sharma: I will continue
‘tomorrow,

17 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUB-
LIC IMPORTANCE

(i) ArrEST OF SHETRE MOHAMMED
ABDULLAR AND Mrmrza Arzar Bec.

Mr. Speaker: Some hon. Members
have given notices of a Calling Atten-
tion Notice. They have been the-
when the Minister informed me yes-
terday that he was going to make a
statement.

Shri Hem Barua (Gauhati):
gave our notice on Saturday.

We
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The Minister of Home Affairs
(Shri Nanda): Sie, 1 have to report lo
the House that in the early hours of
Saturday, the 8th May 1965, Sheikh
Mohammed Abdullah ang Mirza Afzal
Beg un their return from abroad were
served at the Palam  Airport with
orders under clauses (d) and (f) of
sub-rule (1) of rule 30 of the Defence
of India Rules requiring them to pro-
ceed immediately to Ootacamund In
Madras State and to remain  within
the municipal limitg of that place.
These orders were served with a view
to preventing them from acting in a
manner prejudicial 1o the defence of
India, civil defence, public safety and
the maintenance of public order. Gov-
ernment had made the necessary
arrangements for their journey and
had also hired a suitable residence for
their occupation while in Ootacamund.
Sheikh Abdullah and Mirza Afzal Beg
reached Ootacamund on the evening
of the 8th May., Their actlvities dur-
ing the last two months gr so had
made it clear that unless some res-
trictions were placed on their mowve-
ment they would act in a manner pre-
judicial to the external and internal
security of the country. It, therefore,
became absolutely necessary to take
1 step we have taken.

The supporters of Sheikh Abdullah
and the pro-Pakistani elements gene-
rally in Srinagar and ceriain other
places in the Kashmir valley have in-
dulged in lawlessness including arson
and attack on public servants and pro-
perty. The State Government have
dealt with the situation with firmness
combined with restraint and they are
determined to deal effectively with any
further attempts to interfere with the
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[Shri Nanda]

normal life of the citizens or to dis-
turb the peace,

As ] indicated in the morning—that
is why I wanted a few more hours
before placing the statement before the
House—I wanted to acquaint myself
with the position. I have got the latest
position and I would like to share it
with the House. There has been hartal
at some places but at others
have opencd, Life is completely nor-
mal in almost al] places, including the
important towns of Gulmarg, Pahal-
gam etc. As I have said before, the
disorder hag been mainly limited to
certain interior parts of Srinagar town,
and all other parts of the Valley have
been quiet and peaceful. A large num-
ber of tourists, foreign as well as In-
dian, are presently holidaying in Kash-
mir and more continue {o go there for
the purpose,

The situation is completely wunder
control and even in the affected parts
of the Srinagar town, it js reported to
be completely quiet today.

I may express my satisfaction on the
firm and statesmanlike manner in
which the State Government, under
the leadership of the Chief Minister,
has dealt with the situation.
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Shri Nanda: At the moment, in the

present circumstances, we are con-
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cerned only with the aspect of secu=
rity of the nation,
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Shrl Hem Barua: May I know (a)
if the attention of Government is
drawn lo the statement made by Mr,
Bhutto who has described the arrest
as ruthless and lawless, the statement
of Mr. Jaya Prakash Narayan who has
described the arrest as unwarranted. .

sft ¥o fro afem(mawm=) - w1
drer At & o e aa w

Shri Hem Barua: and the state-
ment of Acharya Vinobha Bhave who
has described the arrest as lack of
foresight; (b) if Lthe attention of Gov-
ernment has been drawn to the fact
that press photographers were mal-
treated by policemen at Palam Air-
port; and (c) if the attention of Gov-
ernment is drawn to the fact that the
morning news bulletin of the All
India Radio did not contain any refer-
ence to the arrest of Sheikh Abdullah
although he was arrested four hours
earlier, and if the attention of Gov-
ernment is drawn....

Mr. Speaker: If the gquestion con-
tains more than one question, then
one might be answered and not the

others.

Shri Nanda: May I answer it now?
‘Mr. Bpeaker: Let him finish.
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Shri Hem Barua: My question is,
it the attention of Government is
drawn to these facts, would the Gov-
ernment give us a reply or give us
their responses and reactions lo each
of the counts one by one?

Mr. Speaker: I shall ask the hon.
Minister to answer only one of the
questions,

Shri Nanda: I would act according
to the preference of the hon. Mem-
ber. I shall deal with the first prio-
rity of the hon. Member, and that
was in relation to the opinions
expressed by Mr. Bhutto to Acharya
Vinoba Bhave. 1 shall not concern
myself with Mr. Bhutto because I
cannot expect anything else from that
quarter.

Regarding Acharya Vinoba Bhave,
the PTI report is as follows:

“Acharya Vinoba Bhave said
here today he would not blame
the Government of India for serv-
ing the internment order on
Sheikh Abdullah as the Govern-
ment bore the responsibility for
maintenance of law and order
and for the defence of the
country.

The Acharya who was addres-
sing a conference of the workers
of the Sarva Seva Sangh at
Gopuri added that had he been
in his (Sheikh Abdullah’s) place,
he would have undertaken the
Haj pilgrimage in a religlous
spirit and returned to India in
the same spirit.”

Shri Hem Barua: What were the
last words in that message? Let the
hon. Minister please look at the last
words of his statement in thatl very
report. He complains of lack of fore-
sight,

Shri Nanda: Those words do mnot
appear there. They are nof there.

Shri Hem Barua: I can produce
that report.
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ot @y (|TOTW) c ogegm W, &
9Fd WIHA T IR ZAT ATEAT §
o ga% Az 4y w1 agA g fw
WA 7 F@ goEAl #1 ITEAT A
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W Ter w1143 ¢ ¥F § &1 A Al
o, UF 41 Warg femr Wmg g

st FF : FAIHW AW AT
I F1 F479 faar @

Shri Nanda: The first question was
about the conditions in which Sheikh
Abdullah was being kept in Ooly.
He is free to move aboul within the
municipal limits of the city and not
outside, and there are certain other
restrictions, so that we safeguard the
requirements of security, for which
purpose he has been kept there

Shri Bade: What about the state-
ment of Shri Jayaprakash Narayan?

Mr. Speaker:
question

That is a different
I would not allow it.

Shri P. R. Chakravertl (Dhanbad):
May we know the reactions of Gov-
ernment to the stalement of Shri
Jovaprakash Narayan that even from
the political point of view, assuming
that the Government is still desirous
of settling the Kashmir question in a
manner that might be satisfactory
and honourable to the people of
Kashmir, this action is ill-conceived
and pregnznt with much trouble?

Shri Nanda: We need not concern
.ourselves with the threats issued by
anyone to us.

st pew wX v (W)
% az oxar W g 5 o
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AW FT ot aweq faw om @ €
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wit o fomg (W) : & a7 e
arar g fx #ar wdR, wfFer
uifs muAl & ar¢ § gHwT OF AN
grat &1 faa & & & Afr & Y
AR, a1 1 e w1 67 fawn
frar smm 7w TEm w1 e
fea s @ & s wmEan § 6
qETfAEr #1935 AT A ATy S
& § W gff Fmer 1 a7 & 9
mAf FT 4& § IH F AGAAL @S
§T T ACHTT 95T AT FY AT GHF
FATH FY FAAAT KT gL AGE ¥ FAEAT
waft faay ag ot wemT gor 3 a7
qex & ez @wew oWy 7
Mr. Speaker: The first part of the
question alone need Dbe answered,
namely whether there would be a
short-term policy or a long-term
policy.

st aeaT . A AF FHIKT HEH
¥, gw A 3T a% @A 0 wifrw w @
g afeT 3 ¥ gl w0 W s
§, W F T AT A I a1 g9 AT
ara g

ot Tedaw gww  (qEEE)
W W TWET AIEW A #AT qer
FE W QoA WEAT § | WA
FTETT %7 ¥T ¥ {5 I¥ el
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Fg1 Imwm, G AfA A w2
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ot qITgt W FT AAAT KA
7% |TO AT T GAT @ HEN

weTe aFNET W9 &3 A, I
amt #1 €1 qea afag

Shri Alvares (Panjim): The wvicis-
situdes of the history of Kashmir
have been due to the utter depend-
ence by the Government of India on
some personality or other at some
time or the other. In view of the
fact that this is always a dangerous
position, will Government now take
spredy action for the complete inte-
gration of Jammu and Kashmir with
the Indian Union?

Shri Nanda: So far as Jammu and
Kashmir is concerned, we have all
along declared that il is completely
integrated with India, and various
other steps of an administrative kind
have been progressively taken.

Shri Hem Barua:
order.

On a point of

Mr. Speaker: 1 might be allowed
to proceed, Shri Dwivedy.

Shri Surendranath Dwivedy (Ken-
drapara): While appreciating the
steps that have been taken by Gov-
crnment with regard to the arrest of
Sheikh Abdullah, may I know whe-
ther the belongings of Sheikh
Abdullah and his companions were
searched and any papers seized before
their arrest which might have given
a clue to their anti-national activitics
abroad? Also does Governmen! not
think that the activities of prominent
followers of Sheikh Abdullah who are
still at large are also a threat to the
security of the country?

Shri Nanda: So far as the various
followers of Sheikh Abdullah are
concerned, in Jummu and Kashmir,
the Jammu and Kashmir Government
is doing all that is called for.

I have no information

regarding
the other matter.
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Shri A. P. Sharma (Buxar): What Shri Nanda: Regarding the activi-

is the amount likely to be spent on
Sheikh Abdullah and why is a better
treatment given to him than others?

Mr, Speaker: We will deal with
that sometime afterwards,

of germfre et (frei)

T wegEAT & @raeg # frey 17 =t
A T STHTT JITAE A 97 G FRAT
oo |7 @} | B NAAT gag w
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WETE FT gy & g ¥ ag v
wrg g fr form avz & fadw & 5Yv
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fergmam # wfoesr v A fear &,
a1 o ww AT & fel qw A
a1 B ¥ weEeAl AT A, A s
sl famtan wrd aar ot 9T www
ATTAN 7, W9 & FIC H1E IWT 70T
& fr g A v wregeeT # frewArdy
w0 e Y g 7 oafy i, o W e
B o1 FT ATHC AT Wy i
F1 FEAT A WE A KT WA P

ot A7 ;69 FQ AN TWA T
foan o § WY g E ¥ feeY & wwife
A FT AT FAT AE g

Dr. L. M. Singhvi (Jodhpur): While
the devision to arrest and detain
Sheikh Abdullah would be welcomed
all over the country, we would like
to know whether the Home Minister
would disclose to us now or at a later
date of his own choosing, the facts
and considerations which compelled
the Government to take this decision,
as well as to tell us whether it is
proposed to deal with his followers,
particularly the Plebiscite Front in
Jammu and Kashmir, in a similar
way?

ties, a great deal is known lo the
hon. Members already. When any
further occasion arises, I will give
them more details.

Shri 5. M. Banerjee (Kanpur): At
the time of the last detention also,
Sheikh Abdullah was considered to
be a hero becausc he was not tried
properly and expeditiously. 1 would
like to know whether, apart from
interning Sheikh Abdullah, which,
according to me, is a very correct
move, Government would charge him
and try him properly for doing cer-
tain things which are of a seditious
nature, so that he may not remain a
hero before the people of Kashmir?

Shri Nanda: I hope he is not a hero
in the eyes of the hon. Member, He
is not a hero in the eyes of the other
people of India.

Shri S, M. Banerjee: You arc still
worshipping Jaya Prakash Narain.
Mr. Speaker, he should answer my
question as to whether they are going
to try him.

Mr. Speaker: Shri Indrajit Gupta.

Shri Indrajit Gupta (Calcutta
Southwest): Some sugpestions,
thrown out perhaps by interesied

parties, have appeared in certain sec-
tions of the press suggesling that this
action which the Government has
taken might have taken a different
course if some letter which Sheikh
Abdullah is alleged or reported to
have written, addressed to the Prime
Minister or the Home Minister, I do
not know who, from Jeddah, which
he is supposed to have handed owver
to our Ambassador in Saudi Arabia
for transmission, had been reccived.
That was apparently never received,
1 would like to have a clarification as
to what the actual fact is because we
do not like to read these things in
the press cvery day. Has any enquiry
been made from our Ambassador to
know whether any such letter was
handed over to him in Jeddah for
transmission to our Government, and
if s0, what happened?
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Shri Nanda: We have not learnt of
any such claim being made of a letler
handed over personally.

Shri Hem Barua:
made that claim.

Shri Nanda: We have not reeeived
anything of that kind. Al any rafe,
I have not gut any such letter.

Shri D. C. Sharma (Gurdasgur):
While I congratulate the hua, Mome
Minister for taking timely action, I
want to ask him whether he ig avare
of the fact that there are some regu-
lar, active and persistent  pi1o-
Abdullah cells not only i Delb, but
clsewhere also, that those ceils are
not only in India, but that tlerc is
also a cell in the Pakistani Emlassy?
May 1 know what steps the Govern-
ment is going to take to deal with
the ecell which is not only in the civi-
lian population of this cily, bui also
in the Pakistan High Commissinner's
office?

Shri Nanda: About the conlacls cof
Sheikh Abduilah  with the Pa'uslen
Embassies at other places amu, we
have come to know, and naturally in
our country if there is -ny suh
undesirable activity, any kiid of "Il
we will be certainly walciung  all
that, and taking suitable aclicn.

ot wiee o™ doar (FrET)
& ag JAm agan § & 3w oggen
@i A weefa, Iyoemfa w1
I " & fa gegeen #r fregard
F e & fae amEy ar o7 ofz &
fiY @ 37 # areri &1 w@r ofonw
firmer ?

ot ae . RO gaA g fe oadr
firtt & Hfe e mrowrg & feel
a7 7t w # £ gOEw niw
gl wT@ | (frega)
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mﬂ!a i -

**Not recorded.
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Mr. Speaker: This will not go on

record.

Shri Ram Sewak Yadav then left

the House.

17.26 hrs.

*ALLOTMENT OF SCOOTERS TO
GOVERNMENT EMPLOYEES

o geR WX wgarg (1T79)
SIS WETEW, W9 § O |19 94 47 947
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qzar § |+ fasdl ar S 9w 4F ad
MET § AT AT Wward H aIE
Fo arfeqt w1 W frawa 7edr 2
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1 3G g0 qF qIEAAT g Aram ¥
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ifs & aeFre qur o s ofs
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‘H ll I-an hour D:scuss:on

MAY 10, 1965

Government
employees (HAH Dis,)
A /I FHNAT T FE qrRA
F1 A1 FATAT § qAZ OFTH TAT 4477
&1 & gz wgm W g 5w faaw
AR FwEE A ¢ I A A fEad Aw
g aa # Y
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I qFAT 727 F IAT H HAr
REIRG 7 gawmar 41 {5 5-2-1965 7%
THIT mffad o e § fam ded)-
iwa I atnT 6281 § w9 fo g
A-maiz wfeas 7 FRzd A7 el
#0g ® aag 11431 & 91 fF FiAT
FT A RA 17712 AT ¥ 1 A&
wlaf7# grear gamm 7 39 arflg a%
17000 wfwat w7 =1 w6 & f5me
¥ #aag ag gar (& da=7 & @
asoo0 7 dr 3w wfaw =i a7
gi & AlFw Tma At g & fr gy
E TIT H A eha fwad & o7 gk
faers foam & 7 28 A9 w3 F weEe
1060 fA3F & 1 27 9348z & IR
g 3fmm £Eada F FHwfvgi o
FRZA AT 1-1-63 ® 31-12-64 aF
o4qiq &1 A & 19 § &= a1, 34400
1A mag 5229 €1 1 wF A1 AT
FrivAr  mgiw famdt @z
Hzd F E aZ 1060 71 & 9 g6+
feara & 1 are &1 ®121 8480 Har 2
afaw @& {F77 ? 37 17 7 29 AW
7w g § % wifgr ag g
FaT ALY arzr wrE @ A d g ad
fmar 1 sifaT ag 9onaT a9 § A
o TIE & gmfa® 1251 FH2E &
a9 ag w7 & mT F] 5 qATA T TN
EH FT 8480 3T & P omEw T
AT 600 AT AL dY /#7741
qrA EFTY | WA AAT  HIET AFEAT
trmﬁmafmaﬁraﬁ 600 FIFIT



